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Notes o the Regi5t 	-Date 	
ORDEROF THE TRIBUNAL 

S 	

'•.-'•. ..- 	 5...-. .-.. 

7.3.02 
1h i 	 Heard learned counsel for the ; 	rryj  
C. F 	 oart . 	5O/ dis e 

: 	The apolcatLofl s adtted. Call Dated.3Z,. 	 u' 	
' for the records. Returnable by four weeks, 

	

Dy, Regi:rar, 	
Mr. S.Sarma, learned counsel accepts 

notice ônbehalf of the Regoondents. 
SI 	

Penciency shall not create any bar 

on the Resjondents to release the retiral 

benefits of the applicant. 

List on 8.4.2002 for order. 

• 	

- 

L L 
Member 	 Vjce-Chajnan 

mb 

	

t8.4.2002' 	List the case on 9.5.2002 to enable the 
-J_ 	---- -: 	 'resds to file written statent. 

&1 

• 	
. 

Member 	 Vic e-.Chairman 
bb, 

• \Wv 

I- 	. 



O.A. No. 6742002 	

p 
9.5.02 	List on 10.6.2002 tolnabje the 

Respondents to file written statunent. 

'tW 	 Mber 	 Vjce.-Chàjrman 
mb 

1096.02'. 	. LIst'.on.25.6,2002 to enable the 

6*O2. 	Respondents to file written statement, 

t-A- 

iceChaian 
mb  

23.6.02 	Latagain on 10.7,2002 to 

ena11e the rdspondentà to file written 
stat eient. 

Member- . 	 4ice-Chairmn 
• 	mb ........ 
• 1.0.7.02 Tha respondents are yet to file 

written statement. Further four weeks 
tim e .i.s...allowed .o.. the res.pbnden.ts.. .to 

file written statement as a last chance.. 

LiSton 13.8.2002 for orders. 

imj~ YM ViceChajrman 

Written statomnt has been filed. 

The case may now be listed for hearing. 

on ,9.2302.;The applicant'rnay ixcte 

filQ rejoinder,, ifany, uithitwo week 

\- 

Ilember 	 jce-Chaj rrnan 

bb 

4&D? 	f-Pil4$ 
' 

'Owu 	 iZ1 4th 

2.9.2002 	Judgement de1iveed in open Court, 
kept in separate sheets. 

The application is allowed in terms 

Of' the 'order. No order as to cost. 

Member 	 Vice-Chairman 

COR 
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CNTi 	JMINITHI1I\Jx niRLjJ1AL 

GUVbATI iJ1JCh 

O.A./XXNo..Q2S!.Q2.. .of 

1) 	OF urCISION. 

$hriTeorem I ramant Singh•. 	
• 	 APPIuNa(S) 

1 1 Ms.ReetaBorbora,M.GunedFar SIflh & 	
VOCAT, FOR 

Union of Ij L 	
R3PONNT(S) 

Mr.S.Sarma. 	 - 	 i-I)VuCAT FOR Ti 
k~LSPON k~,NT  

TE' ON'E. MR JUSTICE D.N.CHOWDHURY, VICE CHAIRMAN. 

1ON't3L MR K. K. SHARM, ADMINISTRATIVE MEMBER. 

Whether Repoers o local papers may be allowed to s ce 

the judgment 

To be referred to the Reporter or not ? 

 Whether their Lordships wish to see the fair copy of the 

judgment ? 

Whether th judgment is to be circulated to the other 

Benches 

Judgment delivered by Hon'ble ViceChairman. 
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CENTRAL ADMrNISTRTIVE TRIiJNL, GUWAHTI BENCH. 

Driginal App1icaion No.67 of 2002. 

Date of Order : This the 2nd Day of Septemhr, 2002. 

THE HON'BLE MR JUSTICE D.N.CHOWDHUR, VICE CTIRMN. 

THE HON'BLE MR K. K. SHARM, ADMINISTRATIVE MEMBER. 

Shri Teorern Iñdratnani Singh 
Sb (L)T.Mani Singh 
Than Greiband Lairen Hanjaba Leikei 
P.0: Lamphelpat, Imphal West District 
Manipur. 	 . . . . Applicant. 

By Advocates Ms.Reeta Borbora, M.Gunedhar Singh & 
Sheela Khumukcham. 

- Versus - 

Union of India 
Represented by Secretary 
to the Government of India 
Ministry of Human Resources 
Development, Central Secretariat 
New Delhi. 

The Commissioner 
Kendriya Vidyalaya Sanghathan 
Represented by its Commissioner 
18 Institutional Area, Saheed Singh 
Jeeg Marg, New Delhi-6. 

The Assistant Commissioner 
Kendriya Vidyalaya Sangathan 
Regional Office, Silchar Region 
Hospital Road, Silchar-1 
Cachar, Assam. 

The Principal 
Kendriya Vidyalaya, Imphal No.1 
P.O: & P.S: Lemphelpat, Imphal 
West District, Manipur. 	 . . . . Respondents. 

By Advocate Mr.S.Sarma. 

ORDER 

CHOWDHURY J. (V. C.): 

The issue relates to delay in payment of 

pensionery benefit. 

Contd./2 
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1. 	The applicant, joimed1JendrIya VidyaIayaas PQ 

Teacher in 1966. In course of time he was appointed as 

Principal of the Kendriya Vidyalaya, Umrangso. He 

attained superannuation on 28.2.1998. His grie.vance. in 

this application was that even after his retirement he 

was not paid with all retiral benefits. By communication 

bearing No.F.18/110/98/CPF/KVS/P & I dated 26/29.5.2000 

Sr.Audit Officer, KVS, New Delhi sent the following 

communication to the applicant 

"Sir, 

In supersession of this office 
sanction of even no. dated 14.01.2000. I 

am to forward herewith a copy of the 

revised sanction of the DCRG of 

Rs.218327.00. lfter deduction there from 

an amount of Rs.182700.00 on account of 

DCRG already paid to you. Demand draft 

for Rs.35627.00 in your favour on account 

of revised DCRG is being remitted 

separately. 

The receipt of the same may please he 
acknowledged." 

Sanction 	of revised D.C.R.G. mentioned 	in 	the 

communication annexed with. 	j the 	aforementioned 

communication also shows that an amount of DCRG/service 

gratuity admissible to the applicant is Rs.218327.00 and 

an amount of Rs.182700.00 has already been paid to him as 

DCRG/S.G. and an amount of DCRG/S.G. of Rs.35627.00 is to 

be paid. Since the aforesaid amount of Rs.35627.00 was 

not released, he took up the matter with the authority 

vide communication dated 28.11.2000. Pccording to the 

applicant, he was also denied with, in addition to 

Rs.35627.00, a sum of Rs.24,027.00 towards leave 

encashment. Finally he served a legal notice dated 

Contd./3 
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18.3.1999 on the respondent No.2, since it was not 

cleared the applicant moved this Tribunal by way of this 

application assailing the legality of the action of the 

respondents. 

The respondents contested the case of the 

applicant by filing written statement. In the written 

statement the respondents stated that a sum 01 f 

Rs.35627.00 could not be released for non recovery of 

conveyance advance including interest, over payment of 

TA/DA, recovery of Medical advance etc. It is however, 

stated that after receiving the information from the 

concerned Principals regarding total recoveries effected 

from the applicant, the balance amount of DCRG would be 

released. This written statement of the respondents was 

filed on 23.7.2002. 

None 	appears 	for 	the applicant. 	Heard 

Mr.S.Sarma, learned counsel appearing for the respondents. 

From the facts alluded, it appears that the applicnt got 

superranuation on 28.2.1998. Immediately on retirement of 

a Govt. employee he or she is to be paid with all 

retiral benefits with least delay. Law also insisted for 

panel inter.est in the case of deriliction in payment of 

pensionery benefits in time. If some recovery was to be 

made, it was for the authority to do same, it does not 

depend upon the violation of the applicant. There was no 

justification for not releasing the retiral benefits 

compelling its employee to move the Tribunal. The 

respondents are directed to release all the retiral 

benefits due to the applicant within two months from the 

date of receipt of the ord.er , if not released earlier and 

for the inordinate delay we order for panel interest @ 

12% on the due amount from two months after the date of 

Contd./4 
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superannuation on 28.2.1998 on the respondents and direct 

the authority to pay the same within the period mentioned 

above, if not already made. 

Subject 	to 	the 	observations made, 	the 

application is allowed. There shall, however, be no order 

as to costs. 

K.K.SHARMA ) 	 ( D.N.CHOWDHURY 
ADMINISTRATIVE MEMBER 	 VICE CHAIRMAN 
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BEFORE IHE CENTRAL ADMINISTRATIVE TRIBUNAL 
G1iJHATI BENCH 

TITLE OP THE CASE : ORIGINAL APPLICATION NO 	OF 

between 	 a 
Shri TeOrem Indramani T.I,Singh 4  

6/0 (L)T.Mani Singh, 

Than greiband Lairen Hanjaba rAkei, 

p.O,Lamphelpat, Imphal West District, 

Manipur. 	 •........Appltcaflt. 

-And- 

Union of India 

represented by the 	 I 

Secretary to the Govt. of 

India, Ministry of Human Resources 	 1 
oeveloprnent,Central secretariat,) 	t ' Ate 

New Delhi. 

The Commissioner. 

Kendriya Vidyalaya Sangathan, 

represented by its Cpmmissioner. 

18 InstitutiOnal Area, Saheed Singh 

Jeeg Marg, New Delhi-6 

The Assistant Commissioner, 

Kendriya Vidyalaya Sangathan, 

Regional. Office, Silchar RegiOn, 

• Hospital Road, Silchar- 1, 

Cachar, Assarn. 

contd.. • .2 

ci 	
LcA 
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4.. The Principal, 

iendriya Vidyalaya, Imphal NO.1, 

P.O.& P.S.Lemphelpat, Imphal 

West District,ManipUr. 

.. ... .. . . Respondents. 

DETAILS OF THE APPLICATION 

1. 	Particulars of the Orders against which the 

application is made. 	. 	 . 

This .applicàtio 	. against the non disposal. 

of representation 	28_li-220 d its reminder dt. 

13-3-2001 wherein the applicant has been denied his 

Death Curn Retirement Gratuity (DCRG) benefit amounting 

to Rs.35,627/- (Rupees Thirty five thousand six 

hundred twenty seven)only already sanctioned by the 

authoritp and also has been directed against the non- 

settelEntn of benefits under General Insurance Scheme 

(GIS) of which the amount is to be decided by the 

authority. 

• 	. 2. 	Jurisdiction of the Tribunal : 

The applicant declares that the subject matter 

• of the instant case is within the jurisdiction of the 

Hon'ble Tribunal. 
/ 

3. 	Limitation : 

The applicant further declares that the. 

application is filed within the period prescribed 

under seátion 21 of Administrative Tribunal Act, 1985. 

. 	L• 	. 	 . 
contd......3 
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4. Facts of the Case : 

4.1 That the applicant is a Citizen of India and a 

permanent resident of Maflipur and as such he is 

entitled to all the rights, privileges and 

protections as guaranteed under the ConstitutiOn 

of India and the laws franed thender.The applicant 

cJ 
	 is a retired Principal of an Educational Institution 

called Kendriya Vidayalaaa established under an 

autonomous body nanely Kendriya Vidyalaya 

Sangathan' (KS/S for short) .The said body was 

registered as a Society under Societies Registration 

Act, 1860 and it is wholly financed from the 

Non-Plan funds of the Government of India. 

4,2 That, the applicant who joined Kendriya Vidylaya 

as a PG Teacher in the year 1966,retired x1v from 

his service at the capacity of Principal Kendriya 

Vidyalaya, thnrangsO, on 28-2-1998.The competent 

authority issued an order dt. 26-2-98 terminating 

the applicant A from service on attaining his age 

of superannuation. 

True copy of the order dated 

26-2-98 is annexed herewith 

and marked as Annexure-4ji 

4,3 That, after his retirement on superannuatiOfl the 

applicant had not been released and paid his 

retiral benefits in time. Against such delay in 

payrnet of his retiral benefits, the applicant 

( 	filed a demand notice through his counsel on 

(. 

	
V 	

contd. ...... 4 
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18-3-99. Afterthe filing of the said legal notice, 

certain parts of his retiral benefits save a part of 

the DCRG and benefits of GIS have already been paid. 

True copy of the Demand Notice 

dt. 18-3-99 is annexed hereto 

and marked as Annexure-A.. 

4.4 That,th ompetent authority has sent a letter 

dt. 26-5299O to the applicant enclosing a sanction 

order dt. 25-5-2000 for an amount of sum of Rs.35,627/- 

(1upees Thirty five thousand six hundred twenty 

seven) only in famour of him ilm addition to his earlier 

entitlement of DCRG.t)espite the receipt of the same, 

the applicant could not get the said amount and as such 

he was compelled to submit various representations and 

nders. It is pertinent to clerify that the amount 

&f R.24,027/- (Rupees Twenty four thousand twenty 

seven) only mentioned in the reminder dt. 13-03-2001 

as amount of leave encashment has already been paid 

and the till, claimed amount remains as ps. 35, 627/- 

(Rupees Dirty five thousand six hundred twenty 

seven)only as claimed in letter dt. 28-11-2000 For 

perusal of the Hon'ble Tribunal representations dt. 

28-11-2000 and reminder dt. 13-3-200 1 are made 

available as J.nnexures. 

True coptes of the letter dt. 

26-5-2000, order dt. 25-5-2000, 

letter dated 28-11-2000 and Dt. 

.13-3-2001 are annexed hereto 

ww 
and marked as nnexuresq3/4/) andf 6 

respectively. 

4 
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4.5 That, the applicant had been contributing the 

prescribed deductible amount from his salary for 

opting GIS from the year 1972 to till his retirement. 

This fact can be seen from the relevent. service 

Book Of the applicant. But nothing has been taken up 

by the authority for payment of his benefits under 

the said scheme though more than 3(three) years 

• 	have passed since his retirement from 
service. 

True COPY of the relevant pages of 

Service BoOk is annexed herewith 

and marked as Annexure-V7 (coU). 

5. Grounds for relief with legal provisiO 

5.1 For that the action of the respondents is not paying 

any heed to the representations filed by the 

applicant despite existence of order sanctioning his 

part of 9CRG is iliegal and denial of justice. 

5.2 For that 'the applicant has retired from his 

service as far back in the year 1998 and as such 

settlement of his retiral benefits within a reasonable 

time as prescribed by law is not made and he has been 

led running after his entitlement. 

5.3 	For that the applicant h as enti tl ed to get his due 

amount to be accrued from his GIS which he had 

contributed from the year 1972 to 1997 and 
as such no 

settlement and release of his benefits under the 

scheme even after his retirement from service is 

\ wthing but deprivation of his right for getting 

the same. 	

contd.....6 
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5.4 For that the Hon'ble Apex COurt has rendered various 

decisions, for payment of pensionary benefits observing 

tothe line that "Pension and Gratuity are no longer 

matters of any bounty to be distributed by Government 

but are valuable rights aauired and property in 

their hands and any delay in settlement and disburse-

ment whereof should be viewed- seriously and dealt:: 

with severely by imposing penalty in the form of 

payment of in4ees1 ' as reported in AIS 2001 SC 2435 

(Gorakhpur University and others.Appellants V Dr. 

shit].a Prasad Nagendra and others,Respondents). 

Similarly , the Apex Court has rendered its 

view for payment of penal interest for delay in payment 

of pensionary benefits upto the tune of 18% per annum. 

This view has been rendered in a case reported in 

(1999) 3 CC 438 (Dr.Uma .Agarwel,Appellant V State of 

U.P,. Responc?nts). 

5.5 For that the applicant is entitled to the penal 

tmterest for making delay in release of his liabilities 

by the Respondents an prescribed lok by law as well as 

Hon'ble Apex Court. 	- 

The appltcant craves leave of the Hon'ble 

Tribunal to advance more grounds at the time of 

hearing of the original application. 

6. Details of remedies exhausted : 

The applicant declares that he has exhausted all the 

departmental remedy open to the applicant except by way 

Qf 'iliing this application. 

contd... • .7 
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7. Matters not previously filed or pending before any 

other Court : 

The applicant further declared that he has not filed 

any application. Writ petition or suit before any 

other Court, authority and/or any other Bench of 

Honourable Tribunal nor any such applicatiofl,Writ 

petition or suit is pending before any of them. 

8 	Relief Sought : 

Under the facts and circumstances of the case the 

applicant prays that this application be adiitted 

and notice be issued to the respondents to show 

cause ds to why the relief sought for in this application 

shall not be grated, call for and after hearing the 

parties on the cause or causes that may be shown be 

pleased to grant. 

8,1 To direct the respondents to release and pay the 

remaining part of the DCRG amounting to Rs. 35, 627/-

(Rupees Thirty five thousand six hundred twenty seven) 

only already sanctioned by the authority with penal 

interest @ 18% from the date of issuance of the sanction 

order. 

8.2 Further, to direct the respondents to settle the 

outstanding dues of the applicant to be entitled by 

the applicant from his contribution to GIS from the 

year 1972 to 1998. 

.0 

Ak 	, 
d-  ~ . 

- 	
' 	

contd. ........ 6 
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8.3 Cost of the Application. 

8.4 Any other relief/reliefs to which the applicant 

is entitled to under the facts and circumstances of the 

case and as such may be deemed fit and proper. 

INTEBIM ORDER PR):  FOR : 

pending disposal of. this application the applicant 

prays for an interim order. directing the respondents to 

make an enquiry against the erring official for such 

delay in payment of retiral' benefits.And pending disposal 

of the O.A.may not be a bar to release the DCRG amount by 

the opposite party/respondents. 

PA RTIcURS OP IPO 

1, I.P.C.No : 	7 	S474 

2. Date of Issue  

3, Issued from 	: 
	

LA- 

4. P able at  

L4ist of enclosures'; 

As stated in the index. 

contd..,...,9 
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VERIFICATION 

I, Teorem Indramani alias T. I. S.irJh, aged about 

63 years, resident of ThangmOibafld Laren H&j0 ,  Leikai, 

P.Q.Lamphelpat, Imphal, West Distrit,MaflipUr do hereby. 

solemnly affirm and verify that the statements made 

in the paragraphs 4.2 1  '1.3 44 ,- 	are true to 

my personal knowledge and 	 - 

are my humble submissions before the 

i-ionble Tribunal andl have not suppressed any material 

facts of the case. 

.001  

And r sign this Verification on 

of .......... ....•.•••s 

LI 

GNA1URE OF THE APPLIC P. 

V 

H 
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•DOF41YA VIDYAZAYA  
180 XntttI3ttoba1 ree, 
$beed aeotaingh Mrg, 

P. 4i3/94mV$ (øtt. 2) 	 Dated: 262..98 

to I 

44 
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D.ted/Iupbsl. 
o-% r*ib 1 990 

The Cowdietoner, 
K.V. Sangtban, 
18 • Institutional area, 
Sabeed $tnh Jeet arg. 
Jew Delhi • 16. 

Sub s. request for eery eettlueut of 
rettreent benefits aid paysent 
thereat. 

(I) GIS (it) Gfatut1' (iii) I48ye encasboent 
(iv) Arrear pay •i allowames for floe. 
Prtnetpal. from 01.10.65 to 14.03-94 ard for 
Pttnotpsl fisi 1543-94 to 28.02.98 (inclusive 
of fifth Ps, corduton revision ) for To I. 
Stngb. Ex. PrLitpal, £.Y. Varangee. 

Detr $tr, 

Whiten.g sy client Sbrt T.I. Stngh, 1z. Prtmtpal, 
.t. Umrangso, a resident if Thansmotband Latren Hanaba 

Ietkst, L.C.. Laophel, P.O.. Imphel. District. Iiph1. West, 

antpur, Pin. 195 004 has spproobed as st th the feilewing 
grievances and to d*aM at you the taussdtste olearenos 
ord dsepstoh it ths due aon.y lying in your if ties etre 

28002.90, the date on which my eatd client •upItsl3nUated 
from being the Principal of K,V. Usrsngs• under Lendrtys 
ydal.ya sangathan R.gt*nsl Of ftc.x • St]ehsr- ASCII. 

Whereas, 91 said client served urer your goød 
sfltce fir the prtas of his lit, starting f tea P.04,T. and 
h•n presoted to the btast rank to Prtrntpsl in idcttofll 

line, who was afliwed to retire on supersnuattofl on 28.02.98 
but till today you have dented the pqa.nt it wergtven 

heads to aw client which is his prsonal aousy amd aeseti for 
which payeent of interest is ogled for unauthorteed 6ely 
in oaae no early paysint of the following to aide : 

I • -, 
	

'I 
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.2. 

(0 	Ut) Gtut 	(üt) Lea,e evaothwat ,  
(tv) Pay and aióees (ie) for noe.Pxtre&ptg 
f*•Gi.io.5 to 44.%94 aid for 1 1timipal fzom 
i%O.94 to 2.$.Ois98, 

beree, to this effect mA to ønb1e o&y eettlemeztt ' 	r 
of the above 6 Oet the 	egto*'Otftce 1.8. 	We tto .ettà 
No. 9.2,2/96$ 	((t,TO/512G 	)td 	0909.98 aet to the 
eto 	coout8 	ffice, 1VS, Ne 	Delht .16 emloetng 

topy as 15 plapeles tn rpeot of 'the Sexvtoe of aw etd oUent 
s well 	e my sat'a 4tett 	ovbt'tteö Pc  

tripliopte thrGu1t tht Prtictpi. XIS, 	tor onor8.' 
tramztteeLoa la the some Offte MW abøveo SVen aftet th 

Of 	t) MonthVi 	ebc1 1.tteu the matOr has mt. 
by whtch vy add oltt 1-g fect• ag untoi4 

teeden and f.arnt4 comtt 	i'or the 'aat Iguy mDntha. 
aextoe, my ellent has apptcbed ne to take lapl recoutAö if 

TP 'tO ge t the 

o 	behif of 'qv aid cltrt de 	•f pu tb-I 
ard 	ee* of the o 	tMt,g amp of 

ry ci en-t puatog tu VP um guod offte for %ba lt i•(om) 
TC Ap 	rb1y 	t'Thtt 1(ona) 	o'th 	th 	recótt 	f t1$ 
iwttce hU.tng "hiou my Imtroattaft to Sy 	1tt ta to file 

Writ Petttt 	beforø the 1bube 	gh Gourt St cry #Wns '  
ooey of the 	ute'tandt r-S d, ues A th 2#0 	'txeet 

ftoi 2.2a9 	the dy on 	hteI ing 	st4 oitentZE rctLr 	frot 
cervte trd 11&0 -f- rom wbIOUAsto duee of Wrha" been' 

by yDt21 goot3 office *mGu'thtee1y OYA tUegfl4'. 

Vtth 	 ' 

SeOZ eo't 	of tm 	- 	:to'ur' fat thf, 
tt) setter 
1!$() 5116,21,45 dtd.0909ai98 	( ii., Gytkume 	Stngh) of  

.e/.o 1.Sur3t $a,  
it) L 	to r d td .30998 

of BhztTelistwhsuva 	 040 priuct 
addreseztDVrl vip Am t  X, vi " 
UrngBo,CO, 	 - 	 ' 



I 

VdO 	O.•2. 44.i/B$'T. U 
dt3. %2.98. 

Gopi to z. 	1 0  Jctzt ComLetons, U. S*gthnjw eTht. 

20 p. GomtøetoMr (flnnee) 
• sow Delht. 

¶. D. CD 	toner (ezDe1), 
•towe1ht. 	 I  

4 • • 	ceo untø Ofttoe 
!e 	Ic11t. 

athGn Petorá1 Qfttce, $tleb,&t 
eon, fl*etta1 $id St1cha. I Cah&r, 

Asesto• fa 	'noet'seary aotton. 

6. Utmtii, K.I. 	pb1 	(o.I 
liolophel Teat Itip1,1. 

4 

• 	
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Kendriya Vidyalaya Sangathan 
18 Institutional Area 

Shaheed Jit Singh Marg 
NEW DELHI 110 016 

F. 	18/110/98/CPF/KVS/P&I 	 Dated: 26.05.2000 

To, 

• Si-i: T.I. SINGH 
Thangmeibed 
L irennarijaba Leikal 
MPHAL 

Man ipOur 

SUBJECT: SANCTION TO THE REVISED DCRG. 

In supersession of this office sanction of even no. 	dated 
I am to forward herewith a copy of the re -14.01.2000. 	 vised sanction 

of the DCRG of Rs.218327.00. After deduction there from an amount of 
nt of DC Rs.182700.00 on accou RG already paid to you. Demand draft for 

Rs,35627.00 in your favour on account of revised DCRG is bing 
• 	remitted separately. 	 S 

The receipf of the same may please be acknowledged. 

Yours faithf ily, 

dry 

M.V. PAl'KAS 
sR; 	AUDIT :OFFIC R 

EncL: as above 	 - 	 • 

Copy to: 	 - 

The Asstt. Commissioner, K.V. S. Silchar for information. 
Please find herewith the photocopy of leave of account of Sh. T.I. 
Singh, ex-Principal-Il, K.V. Umarangso, Neepco for leave encashment 
purpose if not paid earlier, the same may be paid to Sh. Singh 
immediately. 

SR. AUDIT OFFICER 

Ce 

'St 



KENDRIYA VIDYALAYA SANGATHAN 
18, InstitutiOnal Area 

Shaheed Jeet Singh Marg, 
New Delhi - 16 

File No. 18(110)98/CPF/KVS/P&I 	
Dated:25.05.2000 

Sanction of Revised D.C.R.G. in respect of SH. T.I. SINGH 
payable to SH. T.I. SINGH KendriYa VidyalaYa UMARANGSO, NEEPCO 

i. Name of the Employee 	: SH. T.I. SINGH 

2. Father's/HUSband's Name 	: LATE SH. T.M. SINGH 

3, Religion & Nationality. 	: INDIAN 

Permamemt residential Address 

	

	Thangmeibed 
Laireflflar.Jaba Leikal 
Imphal ( ManipOUr) 

(a) Last appointment & KV Name : Principal
- Il 

UMARANGSO, NEEPCO 

(b) Last substantive appointment :P.G.T. 
PRINCIPAL -II 

Date of ending of service under KVS : 28.02.98 
UMARANGSO, NEEPCO 

Length of service with details of interruption and non 

qualifying period, if any 
Years 	Months Days 

Length of Service 	 : 31 	5 	17 

Interruption Service 	: 0 	0 	 0 

SuspetiOn Period 	 : 0 	0 	 0 

ExtraodiflarY Leave 	 : 0 	0 	 0 

Other Service 	 : 0 	0 	 0 

Pay as defined 	 : 18326.00 

Amount of DCRG/Service gratuity admissible 	
218327.00' 

io. Amount of DCRG/S.G. already paid : 	
182700.0 0  
35627.00  

ii. Amount of DCRG/S.G. to be paid 	: 

- S - 	 The undersigned having satisfied himself of the above particUlarS 
of Shri/Smt./Km. SH. T.I. SINGH 	

hereby orders the grant 

of the revised D./C.R.G. of Rs. 218327.00 
(Rs. TWO LAKH EIGHTEEN FIVE THOUSAND THREE HUNDRED TWENTY SEVEN ONLY) 
To SH. T.I. SINGH as admissibleunder the rules. 

, flcy 
Deputy commissioner(F)/ Sr. AuditOff1O'r 
Kendriya Vidyalaya Sangathafl 

to 
aoe

• 	 S 	 • 



1,6 
A-€- 

1ro.p. PP/II/2000/1-2 
	

Dt. 28.11.2000. 

To 

The Aesistant 0omtissioner, 
K.V.5anathan Rzigional Officer 
Silehar - egion, 
Silohar 

Subject :- Sanction of fl-xo revised DOG/gratutty. 

:- 

dt. 26/05/2000 
29 

flease refer to the KVS letter No. and d t, on the 
Ubiect mentioned abwe I a!i to request you that the 

amount of . 35,627/- (Thirty five t 1hous-snd eix hundred 
twenty seven) only out of the total amount of DORG / 
ServIce gratuity admissible 1. 2,18 9 327.00 whIch was 
sent by the let week of June 2000 by K.V.S. (H.Q.) is 
not received till dai;e. After repeated enquiry from 

the Heed Quarters(LV.S.) it was intimated that 5 ilcher 
(P.O.) should be contacted and the amount was already 
sent. It is surprieinp that for the last sIx months, 
the amount has been lyirg somewhere without not.tce. 

Ktdly look into the matter and release the 
amount so as to favour me to remove my financial 
conatraint. 

With beat xearda. 

nc.L :- as above. Yours faithfully, 

ed/- 
(T.I. Stnh) 
u-Pr I ricip al. 

 

7 

Imphai 9 20.1 1.2000. 

to 

A 

/ 
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o& 	All 

RO. :. :PF/r.z$/2ooO/i2 
	

i)t. 13/03/01 

The 	taut Comdesto  
Xcrdfiya VL81 ay $ ang than, 
1egtona1 Offtoe StIah lat 4 I 

aub to Bolease of R3  59,654/-. for Scrvtce Gratutty aid 

-ea enoashent. 
(t) ft 35,627/.. remtntzig amount of servtce gatutty' 
(tt)Rs 2410274. 1eave enceshmaut. 

-- 
Rs 59654 1*' (Total) 

ef :.. NOJ. P/2X/2000/Is4 dt.24/02/O1 

; 	Please røfe, to aboe Xetter. No. and dae on the 
$ub3eet aZl .t t La wy earnest regueet that th amount of B 

59 0 654 /.. La Otil, 17tuo in your office wtthout arty notLce 

f Or øø mari moMia. 

.Lid1y look ttD the matter ftt early: zeleaae in 
rn' pxevtóus Utters it was already moritioned that I retired 

on 2.8/2/98 and toy retirement betieEtta were gii U after two 

years. I was  gupposed to get 12 interest on the whole amount 

for 4j 3;aie for 2 yeaxs. 

Still your good offICe La holding s 59,654/rn wttbout 
arty reaaosi. Please let me know vftetb*r the reflettitlig aotmt 

to to be released 	not wIthout legal notice, 3r vertCt of 

the Hth Courto 

or your kt information, I have enclosed a letter rd  

fzoi 	IT01 Inphal fot pzohaie of 000 urT.V. on htgh*r 

basis on 1995 aid the Ooat of T.V. was nGt cleared Lu full. 

They charged i8* interest from To and the: asDunt comes as 

follows : 
Cost of T.V. 	s 16,115 1. 
XntJ 1 	 12,827 /4 

tal f 28942 30 • 	-. 

loura fattbfully 
ne1 :-.aa above. 

Dtd./l1Dphel, 	 z-.irtnctpel. 

13/03/01. 

- 

	 - 
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1—BlO-DATA 

Ice 	k 	i. Name in full (in bloc letters) 
Ice 	 Shri/Sti/K,p2 	 MDRA 
of 

Father's name (in block letters) 

I' 	 c4Jc T. NIP,Nl 	itH 

Husband's name (in block letters) 

Nationality (if not a citizen of lndis, number 	/ f'J Di / N 
and date of eligibility certificate) 

•O' 	i1 

\Jt '  

Whether a member of Scheduled Caste/Tribe? 

Date of birth by Christian Era and wherever possible 
 

also in Saka Era (both in words and figures) 	 S  

e 
Educattonal QualificatloM 	. 	 (j 

At the time of first appointment  

Subsequently acquired 

l. Professional and technical qualifications 
not covered by 7 

Exact height by measurement (without shoes) 
 

Pcronal mark of identification 	PtOLP 
t& 

II. Permanent home address  

Signature or left hand thumb impression 

of the Government servant (with date)  

Sign5ture and designation of Attesting Officer 	s 
......................................................... (with date) 	 6) 

J 	 - *To  he attested by the Head of Office before pasting. 

Note:—l'hotograplt should be renewed after 10 years of service of Government servant. 

tc 
Cett 

'' 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : GUWAHATI 861Y 

AT GUWAHATI 

QroP1i 2JQQZ 

Sri Teorem .Indramani alias T.I. Singft 

Applicant 

-VERSUS- 	...... 

Union of India and ors 

Respondents. . 

The Respondent No. 2, 3 and 4 above . 

named beg to file their Written 

Statement as follows 

That all the averments made in the Original.. Appli- ; 

cation (hereinafter referred to in short as the application) . 

are denied by the answering respondents save and except what 

has been specifically admitted herein and what appears from 

the records of the case. . . 	. 	. 

That with regard to .the statements made in para-

graph 1 of the application the answering respondents begs to 

submit that Death cum Retirement Gratuity (DCRG) amounting 

to Rs..35,627/ -  could not be.released as certain recoveries 

i.e recovery of conveyance advance including interest, over 

payment of TA/DA, recovery of Medical advance etc., are to 

be effected from the payment of D.C.R.G. 
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3.. That with regard to the statements made in 	para- 

graph 2,3,4.1 and 4.2 of the application the answering 	.; 

respondent has no comments. 

4. 	That with regard to the statementmade in para- 

graph 4.3 of the application the answering respondents begs 

to submit that the terminal benèf it are being paid after 

getting the fund from the Ministry for which the retiring 

person should submit the necessary papers duly completed in 

all respect well in time. 

That with regard to the statement made in para-

graph 4.4 of the application the answering respondents begs 

to submit that the balance amount of DCRG will be released 

soon after the information is received from the concerned 

Principals regarding total recoveries effected from the 

applicant, 

That with regard to the statements made in para- 

graph 4..5.of the application the answering respondents begs 	.1 

to submit that GIS amount will be paid by the LIC authority. 

However, the matter is being taken up with the Kendriya 

Vidyalaya Sangathan (KVS) Headquarter (HQ), 

That with regard to the statemen,t made in para-

graphs 5..1 to 5.5 of the application the answering respon-

dents begs to reiterate what has been stated in the afore- 
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said paragraphs and state that the grounds are baseless and 

i 	contrary to law. 

8, 	That with regard to the statement made in para- 

graphs 6 and 7 of the application .the applicant is put to 

the strictest proof of the correctness of the statements 

made therein. 

9. 	That with regard to the statements made in para- 

• graphs 8. and 9 of the application the answering respondents 

beg to state that taking into consideration the statements 

and submission made by the applicant and also taking into 

consideration the statements made by the respondents in the 

preceding paragraphs the present Original Application de-

serve to be dismissed with costs. 

Verification. 



\LER IF IC AT I ON 

I, Sri Ghaneswar Rabha • son of Late SC Rabha, 

aged about 52 years, presently working as the Administrative 

Officer, kendriya Vidyalaya Sangathan, Silchar Region, 

Hospital Road, Silchar(Assam) do hereby verify that the 

statements made in paragraphs '4 are true to my 

knowledge and those made in paragraphs 	 are 

based on records, 

And I sign this verification on this the 	day 

of July, 2002 at Guwahati, 

Place 	Guwahati 

- -2aoL 
Date 	I 

; 
27 

~-' C-I 

DEPONENT 


